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     O  R  D  E  R 

 

03.06.2020 -  At the request of the Learned Counsel for the Appellant, the 

matter is adjourned by one week. 

 The office of the Registry is directed to list the matter on 12th June, 2020 

for [‘Orders’] and it is lucidly made quite clear that the main ‘Appeal’  will be 

heard on merits, and no adjournment shall be granted, of course of any score. 
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